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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE AT CHENNAI 

Original Application No.250 of 2024(SZ) 

[Earlier OA No.821 of 2024(PB)] 

IN THE MATTER OF: 

Tribunal on its own motion Suo Motu News item 

appearing in The Hindu dated 18.06.2024 titled "Fish 

kill near Adyar eco-park highlights persisting sewage 

contamination". …Applicant (s) 

  

1. Chennai Metropolitan Water Supply and Sewerage 

Board Through Its Managing Director 

…Respondent (s) 

2. Tamil Nadu Pollution Control Board Through Its 

Member Secretary 

3. Central Pollution Control Board Through Its Member 

Secretary 

4. Chennai River Restoration Trust Through Its Member 

Secretary 

5. District Collector Chennai 

6. Ministry Of Environment Forest And Climate Change 

Through Its Regional Office 
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STATUS REPORT FILED ON BEHALF OF CHENNAI RIVER RESTORATION TRUST 

I, Mr. S. Vijayakumar, IAS D/o Mr. P. Sankaran, aged about 55 years, working 

as Additional Chief Secretory and Member Secretory and representing on behalf of 

Chennai River Restoration Trust at 5th floor, Directorate of Municipal Administration 

(DMA), MRC Nagar, Raja Annamalai Puram, Chennai, Tamil Nadu 600028 do hereby 

solemnly affirm and sincerely state as follows: 

01. It is humbly submitted that on 15-07-2024, Suo Moto was registered by the 

principal bench of the National Green tribunal, New Delhi as Original application no. 

821 of 2024(PB) based on the News item published in “The Hindu” dated 18.06.2024 

under caption “Fish Kill in the Adyar near eco-park Points to Sewage discharge going 

unchecked” which has been transferred to National Green Tribunal, SZ, Chennai.  

02. The Hindu article describes that Dead fish were seen floating near eco park 

in the Adyar river due to Sewage outfalls which were also spotted at several places 

near kotturpuram. 

03. The Honourable NGT has passed following order on 08-01-2025  

1.1. It is now stated by the learned counsel appearing for the Water 

Resources Department (WRD) and the Chennai River Reservation Trust 

(CRRT) that funds have been allocated for the maintenance and 

rejuvenation of the rivers Adyar, Cooum and Buckingham Canal.  

1.2. Let the report be filed with respect to the action taken so far. If not, 

let furnish (i) the plan of action as per the earlier order of this Tribunal in 

O.A. No.299 of 2013 (SZ) and batch cases, (ii) timeframe and (iii) how the 

CRRT proposes to address the issue by segmenting the distance of the 

entire stretch of the river. 

1.3. Post the matter on 06.03.2025. 

04. I humbly submit that, the Government of Tamil Nadu through CRRT is 

committed to improving the ecological condition of the rivers and water bodies by 

ensuring sustainable and healthy living environment of all in the State of Tamil Nadu. 

05. It is humbly submitted that the Chennai River Restoration Trust (CRRT) has 

taken a special initiative & restoration plan to improve the ecological conditions and 

thereby enhance the biodiversity in the entire Adyar river from Guduvancherry 

Origin point of Adyar river  till its confluence point with bay of Bengal at Adyar.  

06. CRRT through this initiative has identified that there are total of 23 
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waterways/drains connecting to Adyar River across its length of 43.9 km, 76 

identified wet outfalls leading to pollution and degradation of the river.  

07. While the Governmnet through CRRT and other stakeholders has been 

implementing many projects for betterment of Adyar River including restoration of 

Adyar Creek there is a need to rejenuvate the full stretch of Adyar River: 

 a) To ensure effective abatement of pollution and protection of the river by 

adopting a sustainable approach for achieving water quality as per national 

(CPCB designated best use – water quality criteria Class D – “Propogation of 

Wildlife and Fisheries) 

 b) To maintain minimum E-flows in the rivers with the aim of ensuring water 

quality and sustainable development. 

       The Government of Tamil Nadu has come up with a unique approach of “One 

River, One Operator” to restore River Adyar. The Government of Tamil Nadu has 

appointed a private Concessionaire for Restoration of Adyar River under Hybrid 

Annuity Model (HAM), through Public Private Partnership Mode on Design, Build, 

Finance, Operate and Transfer basis. It has also set up a Special Purpose Vehicle 

(SPV) named Ms. Chennai Rivers Transformation Company Limited, fully owned by 

the Govt. of Tamil Nadu, with representations from various stakeholders. 

 The development obligations of the Concessionaire are as follows: 

                  a) Take necessary steps to ensure that Adyar River meets the required water                 

quality standards for propagation of wildlife and fisheries (Class D Water 

Body). 

                b)  Improve the overall ecological health of the river by implementing measures 

to    intercept, divert, and treat polluting outfalls. 

                c)  Undertake rehabilitation and development of sewage treatment facilities 

(STFs) comprising of traditional sewage treatment plants (STPs) of 

appropriate size, capacity and technology, and other innovative means of 

sewage treatment in accordance with Good Industry Practice; 

                d)   Establish efficient solid waste management systems to prevent pollution and 

maintain the cleanliness of the river and its surroundings. Solid waste 

management to include, but not limited to, the following: collection, 
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transportation, and disposal of waste generated within the right-of-way of the 

Adyar River (including removal and disposal of waste and debris collected 

from the surface of Adyar River); 

                  e) Implement environmental protection measures to safegaurd the river 

ecosystem and adjacent habitats; 

                  f)  Undertake ecological and biodiversity protection works to enhance the 

natural habitats and promote sustainable wildlife and fisheries propagation; 

        The overall scope of work of the Concessionaire is as follows: 

             a)   Planning, designing and engineering of the Project and financing of the 

Project upto 50% of the Bid Project Cost 

             b)   Construction and commissioning of the Project: 

                      (i)    The Concessionaire shall assess the existing infrastructure/ assets. 

(ii)    Identify gaps in terms of quality/ condition of the existing assets and 

capacity of the existing assets. 

                        (iii)  Undertake rehabilitation of existing assets to ensure compliance with 

Specifications and Standards, and Applicable Laws, and to ensure 

fulfilment of KPIs. 

                        (iv)     Propose and develop new infrastructure to meet capacity gaps. 

               a)   Operation and maintenance of the Project during the Operation Period 

               b)   Fulfilment of the KPIs 

c)  As per the contract obligations, the concessionaire is required to 

maintain the river water quality of Class-D, norms of CPCB, for a 

period of 15 years from the commencement of commercial operation 

date and maintain a DO of 4mg/l to sustain the aquatic life including 

fishes. 

08. I humbly submit that the GoTN by its order (G.O (Ms) No.91) dt:10.07.2023 

has accorded in-principle approval for the proposal of the Principal Secretary / 

Member Secretary, Chennai Rivers Restoration Trust, for implementing the project 

of restoring the Adyar river from Guduvancherry to river mouth (44 km) in Public 

Private Partnership (PPP) mode. Further, the order also mentions about suggestion 

to form a Special Purpose Vehicle (SPV) under Chennai Metropolitan Water Supply 
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and Sewerage Board to implement the project. 

09. I humbly submit that the GoTN in its order vide G.O.(Ms)No.141 Municipal 

Administration and Water Supply (MW) Department Dated 03.11.2023 sanctioned the 

formation of the Special Purpose Vehicle company "Chennai Rivers Transformation 

Company limited (CRTCL)" under clause 45 of section 2 of the Companies Act, 2013, 

for the implementation of the works for restoration of the Chennai rivers and 

waterways and to transform, manage and operate the rivers and water related assets 

in Chennai River Basin.  

10. I humbly submit that the tenders for the work of “Restoration of Adyar River 

under Hybrid Annuity Model (HAM)” (the “Project”) through Public Private 

Partnership (the “PPP”) on Design, Build, Finance, Operate and Transfer (“DBFOT 

Annuity or Hybrid Annuity”) basis was invited on approval of the bid documents by 

TNIDB. 

11. I humbly submit that the GoTN accorded necessary administrative sanction 

vide G.O. No:50 MAWS department Dt.14.03.2024 to award the contract and sign the 

agreement with the concessionaire. Accordingly, the agreement with the 

concessionaire was signed on 23.01.2025. 

12. I humbly submit that the following key conditions precedent are to be fulfilled 

by the concessionaire after the issue of LoA and signing of the concession agreement 

which are, Key conditions are as follows: 

1. Submission of Performance security for a value of Rs.70.30 Cr within 30 days 

from the date of execution of Concession Agreement. 

2. Preparation of DPR by the Concessionaire, review & certification by the IE & 

Approval of DPR by the Authority 

3. Procuring approvals & permits by the Concessionaire including CRZ 

4. Financial closure (Debt & Equity) for 50% of the Bid Project Cost 

5. Execution of escrow agreement jointly with the Authority 

6. Executing of substitution agreement jointly with the Authority & Senior 

Lender of the Concessionaire 

13. I humbly submit that all CPs are to be fulfilled within 6 months from the date 

of signing of Concession Agreement. The construction and other proposed 

interventions will commence after fulfillment of the conditions precedent within six 

months of signing the agreement. The fulfillment of conditions precedent has 
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commenced. 

S.No 

1 

2 

14. 

15. 

Detailed Project Report preparation 
Period leading to Appointed Date 
Construction Period leading to COD 
(Commercial Operations Date) 
Operation Period 

Description of work 

I humbly submit that the performance security for a value of Rs.70.30 Cr to 
be submitted by the Concessionaire within 30 days from the date of execution of 

Concession Agreement has been received. The agreement for the Independent 

Engineer firm appointed for the subject project was signed on 31.01.2025. 

6 months from the date of signing 
of the Concession Agreement 
30 months from the Appointed 
Date 

The detailed project report(DPR) for the subject project is under preparation 
and a committee of technical experts with members from IIT, Anna University and 

Industry has been formed for necessary scrutiny and recommendations on approval 

for implementation of the DPR. The works on the project after approval will be 
commenced and completed in 30 months by 2028. 

6th and last page 

Time frame 

15 years from COD 
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It is therefore prayed that this Hon'ble Court may be pleased to record the 
above Status Report filed on behalf of CRRT rep. by its Additional Chief Secretory 
and Member Secretory, and pass such further or other orders as this Hon'ble Tribunal 

may deem fit and proper in the facts and circumstances of the case and thus render 

justice. 

Sd. 13.06.2025 
DR. S. VIJAYAKUMAR IAS 

Solemnly affirmed at Chennai on this 13th day of June 2025 and 
signed his/her /their name in my presence. 

Additional Chief Secretary And Mermber Secretary CRRT 

|/ FORWARDED BY ORDER// 

Pro=s Yankssr,GRTCL 
Before me, 

Advocate 
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